
PUNJAB 

PPCB/ROPTA/NO. 3.2.6.9. 

To, 

Subject: 

of 

PUNJAB POLLUTION CONTROL BOARD 

DA/as above 

The Registrar, 

Through e-mail 

Hon'ble National Green Tribunal, 
New Delhi. 

Dated: 

LiFE 

Action taken report in compliance of Hon'ble National Green Tribunal 
(NGT) orders in O,A. No. 434/2023 titled as Davinder Pal Singh Vs State 
Punjab. 

In regardto above, please find enclosed herewith the action taken report of 
Joint Committee constituted by Hon'ble National Green Tribunal, New Delhi in compliance 
of Hon'ble NGT orders in O.A. No. 434/2023 titled as Davinder Pal Singh Vs State of 
Punjab. 

Regional office, C-23, Model Town, Patiala 
st eesd, H-23, HES TES, uferg 

Lifestyle for 
Environment 

Phonc: 0175-2228132 E-mail : eero_patiala@yahoo.com, Web: wwW.ppcb.goy.in 

For Member'Se�retary 

5



Subject: Factual/Action taken report by Joint Committee constituted by Hon’ble National 
Green Tribunal (NGT) in orders O.A. no. 434/2023 titled as Davinder Pal Slngh V/s 
State of Punjab. 

1. Background: g 

The complainant Sh. Davinder Pal Singh has filed a complaint in the Hon’ble National Green Tribunal 

(NGT) alleging that the Municipal Corporation, Patiala s violating the Solid Waste Management Rules, 

2016 and orders passed by Hon’ble Tribunal w.r.t. imposing ban on burning of waste in open places 

and bulk waste burning in landfill sites in Patiala city. The complaint has further alleged that regular 

fires at the garbage dump site near Chotti Nadi in Patiala is causing nuisance in the nearby area and 

has requested to Hon’ble Tribunal for redressal of the matter. 

The Hon’ble Tribunal has taken cognizance of the said complaint and vide orders 

dated 01.08.2023, the Hon’ble Tribunal has constituted a Joint Committee comprising of Central 

Pollution Control Board (CPCB), Punjab Pollution Control Board (PPCB), District Magistrate, Patiala and 

representative of Commissioner, Municipal Corporation, Patiala to verify the factual and action taken 

report to the Hon’ble NGT within one month. Hon’ble Tribunal has also directed the Joint Committee 

to meet within one week, undertake visits to the site, look into the grievances by associating the 

complainant, verify the factual position by providing status of waste generation, waste processed, 

existence of legacy waste, its remediation and take appropriate remedial action by following due 

course of law. PPCB has been designated as nodal agency in the matter. 

2. Directions issued by Hon’ble NGT for making compliance to Solid Waste Management Rules, 
2016 

(i) O.A. No. 606 of 2018 - “Compliance of Municipal Solid Waste Management Rules, 2016” - The 

Hon’ble NGT vide order dated 10.01.2020 in O.A No. 606 of 2018 titled as “Compliance of 

Municipal Solid Waste Management Rules, 2016” issued directions, the relevant part of which 

i_s reproduced as under: 

“ 
a. In view of the fact that most of the statutory timelines have expired and directions of 

the Han‘ble Supreme Court and this Tribunal to comply with Solid Waste Managfiment Rules, 

. 2016 remain unexecuted, compensation scale is her eby laid down for continued failure after 

31.03.2020. The compliance of the Rules requires taking of several steps mentioned in Rule 22 

from Serial No. 1 to 10 (mentioned in para 12 above)'. Any such continued failure will result in 

liability of every Local Body to pay compensation at the rate of Rs. 10 lakh per month per Local 

Body for population of above 10 lakhs, Rs. 5 lakh per month per Local Body for population 

between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body from 01.04.2020 
till compliance...... 
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b. Legacy waste remediation was to ‘commence’ from 01.11.2019 in terms of order of 

this Tribunal dated 17.07.2019 in O.A. No: 519/2019 para 2853 even though statutory timeline 

for ‘completing’ the said step is till 07.04.2021 (as per serial no. 11 in Rule 22), which direction 

remains unexecuted at most of the places. Continued failure of every Local Body on the subject 

of commencing the work of legacy waste sites remediation from 01.04.2020 till compliance 

will result in liability to pay compensation at the rate of Rs. 10 lakh per month per Local Body 

for population of above 10 lakhs, Rs. 5 lakh per month per Local Body for population between 

5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body.” 

The said timelines for levy of environmental compensation was extended for a period of three 

months i.e. from 01.04.2020 to 01.07.2020 in viaw of COVID-19 pandemic by the Hon'ble Tribunal vide 

order dated 17.09.2020. 

(ii) 0.A. No. 286 of 2022 — In O.A. No. 286 of 2022 w.r.t. news item published in “The Indian 

Express” dated 20" April, 2022 titled “7 charred to death in fire near Ludhiana dump site”, the Hon’ble 

Tribunal directed CPCB to collect information about garbage durfip site from all States in respect of 

atleast Metro Cities and issue necessary directions/guidelines for preventing such fires and handling 

them effectively, if they take place, specifying serious consequences of delay in dealing with the issues 

in violation of binding rules. 

(iii) 0.A. No. 288 of 2022 — In O.A. No. 288 of 2022 regarding news item published in “The Times 

of India” dated 22th April titled “Delhi, another long drawn effort to douse fire at Gazipur land fill”, 

dump site has been considered isolated and vulnerable site, which require on-site and off-site fire and 

other disaster management plans. 

3. Directions issued by Central Pollution Control Board 

CPCB vide letter no. CP-99/143/2021-UPC-11-HO-CPCB-HO/1576 dated 26.05.2022 has issued 

directions u/s 5 of Environment (Protection) Act, 1986 for implementation of Solid Waste 

Management Rules, 2016 w.r.t. fire incidents at Municipal Solid Waste dump sites to the State 

Pollution Control Boards. 

4. Action taken by PPCB: 

(i) In view of the directions of the Hon’ble National Green Tribunal in O.A. No. 606 of 2022, 

environment compensation amounting to Rs. 21 lacs (for a period from 01.07.2020 till 28.02.2022) 

has been imposed upon Municipal Corporation, Patiala for non-compliance of Solid Waste 

Management Rules, 2016 and legacy waste remediation, out of which Rs. 9.0 lacs has been deposited 

by the State Government on behalf Municipal Corporation, Patiala. 

(i) The directions dated 26.05.2022 issued by CPCB were forwarded to the Départment of Local 

Govt., Government of Punjab by PPCB letter no. 805 dated 19.07.2022 to ensure compliance of said 

directions. The said directions are reproduced as under: 

)b( X e

7



The Department of Local Government shall provide updated information w.r.t directions 
dated 01.03.2021 issued by PPCB regarding bio-mining issued to it. It is to be ensured that 
Updated information w.r.t at least all Metro cities is provided in accordance with Hon'ble NGT 
Directions. 

The Department of Local Government to conduct comprehensive risk assessment studies and 
accordingly prepare detailed On-site Emergency Plan for each dumpsite located in their 
jurisdiction addressing the following issues: 

a) The onsite emergency plan to cover potential risks/ emergencies due to fire, 
obnoxious flammable emissions, odour, vector borne diseases, rodents, bird 

nuisance, seasonal affects .e. summer / winter / monsoon (rainy season) and all other 

potential risks at the dumpsites. 

b) The onsite emergency plans to address the worst possible case scenarios preferably 

using appropriate risk ‘assessment softwares covering any or all of the potential 

emergency issues/scenarios cited above. 

c) The on-site emergency management plan to cover likely affected geographical area 

including population, flora & fauna in and arolmd the dumpsites. 

d) The on-site emergency plan to contain detailed remedial measures both hardware 

and software based for mitigating various emergency situations, which should finally 

be-available with respective control rooms and on-site emergency notice boards. 

e) The Department of Local Government to prepare the on-site & off-site (or update off- 

site) emergency management plans preferably through an expert agency on the 

subject. 

The Department of Local Government shall implement the following interim 

measures on priority till the time On-site/Off-site Emergency Plans are prepared and implemented: 

a) 

b) 

Disposal of Waste: Fresh waste not to be disposed at the dumpsite where bio- remediation is 

being undertaken. Organic waste from slaughter house, fish market etc., industrial waste not to 

be disposed at the dumpsite. It is to be further ensured that industrial waste / E-Waste/Lithium 

battery is not dumped at the site. Waste that is being unloaded at the site should be examined 

visually for potential fire sources fire sources when located, should be neutralized with cover 

material immediately. Emergency tipping area to be provided. to set aside from the immediate 

working area where incoming loads of material known to be on fire or suspected of being so can 

be deposited, inspected and dealt with. Adequate compacting of waste to be done to minimize 

formation of air or methane pockets which can lead 1o subsurface fire at site. 

Monitoring at dumpsites: Methane Gas Detectors (on downwind side) to be installed at site so 

that area with high methane concentration can be identified and preventive actions be 

undertaken. Further, temperature at windrows to be monitored with non-contract infrared 
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thermometer FAy (as used for monitoring human body temperature under COVID circumstances) and records b intai f ’ © Maintained for any major deviations. The temperature is to be in the range of 350C to 590C. T reated leachate /water to be sprayed on the waste when rise in temperature is observed 
atthe bioremediation site. Suitable mechanism to be in place. Installation of CCTV cameras at the 
site and provision of fencing & frequent p atrolling to be done for checking unauthorized entry at 
dumpsite. 

¢) Arrangements for fire Extinguishing: Arrangements for adequate storage of sand/ chemical fire 
extinguishing medias such as foam or powder at site to be made to douse fire in case a fire Incident 
is reported. Usage of water for dousing fire to be avoided. Isolation and allowing rapid natural 
burnout or smothering with soil to be done for dousing dumpsite fires. Dedicated fire tenders 
(preferably chemical extinguishing media) and adequate fire safety measures are to be deputed, 
specifically during summer season when dumpsites fire is more likely to take place. All mobile 

equipment or vehicles should be fitted with fire extinguisher and spark arrester. 

= Health & Safety of Workers: Fire protection measures and safety equipment to be provided to all 

workers at the site and checked before entry to the dumpsite. Workers to be trained for detection 

of fire and necessary action to be taken in case of fire. Periodic training of workers be conducted 

in Safe handling of Waste, PPE's, Health & Safety issues etc. 

e) Mock Drills & safety audits: Periodic mock drills to be conducted to prei/ent fire accidents at 

dum;)sites. Quarterly, Fire Safety and Hazardous Emissions Audits to be conducted. 

A copy of the said directions was forwarded to all the Municipal Corporations/ Municipal 

Councils/Nagar Panchayats of the State vide PPCB letter nos. 1340-1507 dated 14.09.2022, including 

Municipal Corporation, Patiala for compliance. 

Copies of the letters of PPCB bearing nos. 805 dated 19.07.2022 and 1340-1507 dated 14.09.2022 are 

attached as Annexure-‘A’ & Annexure-‘B’ respectively. 

5. Action taken by PPCB w.r.t. complaint 

A news item'was published in “The Tribune” dated 16.04.2023 regarding burning of solid Waste at old 

dump site near Choti Naddi, Sanouri Adda, Patiala. 

The site was visited by officers of PPCB on 17.04.2023 alongwith Sh. Sanjeev Kumar, Chief Sanitary 

Inspector and Sh. Harwinder Singh, Sanitary Inspactor of Municipal Corporation, Patiala. During visit, 

solid waste dumped at the site was found burning. Officials of the Municipal Corporation, Patiala 

informed that the site was old dumping waste site and the fire occurred due to methane production 

from the.decomposition of solid waste as well as due to rise in ambient temperature, resulting in fire 

in dumped waste. 

Municipal Corporation, Patiala was issued notice to issue directions u/s 5 of Environment (Protection) 

Act, 1986 for the violation of provisions of Solid Waste Management Rules, 2016 by PPCB letter no. 
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3749 dated 19,05, i Y 2023 along with an OPportunity of personal hearing before the Chairman, PPCB on 105.2023, which was Postponed to 02.06.2023 due to administrative reasons. 
The personal hearing was held on 08.06.2023, wherein, : the representative of Municipal Corporation, 
Patiala informed that bio-remediation of legacy waste at said old dump site has been completed by 
about 90 % by M/s Akansha Enterprises Ltd., Karnal and remaining waste shall be bio-remediated 
within few months, He further informed that the said fire incident occurred due to sudden rise in 
temperature and generation of gases. However, the Municipal Corporation Patiala controlled the said 
fire. The representative further informed that Municipal Corporation, Patiala is conducting periodic 
mock drills at the dump site and has prepared an exit plan in case of emergency. Herbal sanitizer and 

Melathene dust spray is being done on the garbage to control the smell emanated from the waste at 

dump site. Fresh waste generated from various households of the city is being segregated at 6 no. 

Material Recovery Facilities (MRFs) of the city for processing and is not being disposed at said dump 

site. L 

It was decided by the Chairman, PPCB in the hearing that: 

1) The Municipal Corporation, Patiala shall submit comprehensive action plan for 

bioremediation of remaining legacy waste with timelines, within one month, 

2) The Municipal Corporation, Patiala shall ensure that no such fire incident shall occur in the 

future, otherwise, PPCB shall impose Environment Compensation of suitable amount without any 

further opportunity. 

3) The Environmental Engineer, Regional Office, Patiala shall verify the contentions made by the 

Municipal Corporation, Patiala in its reply as per rules and regulations and submit its concrete 

recommendation. 

The proceedings of the said hearing were communicated to the Municipal Corporation, Patiala, a copy 

of which is attached as Annexure-‘C’. 

6. Visit of the Joint Committee constituted by Hon’ble NGT: 

In compliance of the directions of the Hon’ble NGT in present application no. 0.A. No. 434 of 

2023, the Joint Committee comprising of following officers held a meeting on 22.08.2023 at Patiala to 

deliberate upon actions to be taken for compliance of orders dated 01.08.2023 of the Hon’ble NGT in 

the present case- 

1) Ms. Sakshi Sawhney, District Magistrate, Patiala 

2) Er. Shyam Lal Gupta, Superintending Engineer, Municipal Corporation, Patiala 

3) Er.Jatinder Pal Singh, Executive Engineer, Municipal Corporation, Patiala 

4) Er.).P. Meena, Scientist D, CPCB, Reglonal Office, Chandigarh 

5) Er. Navtesh Singla, Environmental Engineer, PPCB, Zonal Office-1, Patiala 

6) Er. Gurkaran Singh, Assistant Environmental Engineer, PPCB, Regional Office, Patiala
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€e then visited the solj wa ste d o 

e Joint Co ttee t hi d ump site Patiala on 24.8.2023 mplainant sh, i i - h. Davinder pa Singh. The complainant also submitted his grievance in Joint Committee alleging the same status in the original complaint, a copy of which is attached as per Annexure-p’ - The Joint Committee made following observations: 
1. The total area of the dump site is about 8 acres. Reclamation has been done at two sites, one 

at site-A having area of about 3.5 acres and another site-B having area of about 3 acres. 
2, The representative of the Municipal Corporation, Patiala informed that about 35000 MT fresh 

waste and 15000 MT legacy waste is dumped at site-B. 

3. Mixed waste was found dumped at site-B. 

4. A trommel system has been installed for recovery of the legacy waste. However, the same 

Wwas not in operation as the legacy waste lying was in wet condition due to recent floods & 

rains in the area. 

5. Although permanent fire control mechanism has not been provided at the dump site, 

however, one fire brigade was found stationed near the dufnp site for control of fire in case 

of any emergency. 

6. Portable methane gas sensors are being used by Municipal Corporation, Patiala for detection 

of methane gas at the dump site. v 

7. ETP for treatment of leachate has been provided, however, it was found non-functional. 

8. Plantation around the dump site was not found adequate. 

9. Fencing around the dump site and gate at entrance point have not been provided. 

10. Partial storm water drain has been provided. 

7. Statement of Municipal Corporation, Patiala w.r.t. waste generation, waste processed and 

legacy waste existing and remediated: 

(i) The solid waste dump site of Patiala city is located at Sanauri Adda, which is about 40-45 

years old and falls which within the limits of Municipal Corporation Patiala. 

(ii) The total area of dump site is about 8.73 acres, in which originally about 1.76 lakh MT of 

legacy waste was there in form of heaps of 7 meters (21 feet) height. 

(iii) The work of bio-remediation of legacy waste at the dump site was awarded to M/s 

Akansha Enterprises Karnal by Municipal Corporation Patiala with a target for completion 

of remediation within 24 months. 

(iv) Rs 6.85 Cr. were to be spent on this remediation project. 

(v) About 1.66 lakh MT (95%) of waste has been remediated till date. 

NV
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vi) 

(vii) 

(i) 

(ix) 

) 

(xi) 

(xii) 

dump site, 

During the r en np; nJju 
INg the recy t floods i atiala City i ly, ) 

Patiala City, 2023, about 260 MT per day of waste from 
Improvem o ent Trust, colonies developed by Patiala Development Authority, 

in i i i ; gh Colony, Vikas Vihar, Ranjit Nagar, DF Nagar, Malwa Enclave, Aman Vihar 
areer En i l clave and other colonies located outside the Corporation limits was received at 

thi i i is dump site, due to which fresh waste could be seen at the dump site. 
B i ) ulldozers and JCB machines are being used to handle the garbage coming at the dump 

site. 

A fire brigade vehicle has been permanently deployed to avoid any unexpected fire at the 

dump site. 

S portable methane detectors are being used for detection of methane gas. 

Piezometer and CCTV cameras have now been installed at the dump site. 

8. Recommendations: 

Following measures shall be taken by Municipal Corporation, patiala in a time bound manner for 

prevention of fires at its dump site and management of solid waste : 

a) Municipal Corporation, Patiala shall conduct comprehensive risk assessment studies and 

accordingly prepare detailed On-site Emergency Plan for its dump site addressing the 

following issues: 

v To cover potential risks / emergencies due to fire, obnoxious / flammable emissions, 

odour, vector borne diseases rodents, bird nuisance, seasonal affects i.e. summer / 

winter / monsoon (rainy season) and all other potential risks at the dumpsites. 

To address the worst possible case scenarios preferably using appropriate risk 

assessment softwares covering any or all of the potential emergency issues / scenarios 

cited above. 

To cover likely affected geographical area including population, flora & fauna in an 

around the dumpsites. 

To contain detailed remedial measures both hardware and software based for 

mitigating various emergency situations, which should finally be available with 

respective control rooms and on-site emergency notice boards. 

b) Municipal Corporation, Patiala shall provide a permanent water hydrant system, which'can be 

used to douse of the fire at any time in the year. 

By wP— e
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llimpl ot 
plement followin, i 

site emergeney lansare repores 8 Interim measures till the time onsite 

v o F resh w aste not be disposed at the dump site wh i 
wderier, 

Where bio remediation is being 

v M ethane gas de - t'g tectors (on the down side) to be installed at the site so that area with 
nethane concentrati ., ion can be identified and preventive actions be undertaken, 

Arran, 5 gements of fire extinguishers to be made especially In the simmer seasons. 
uni cipal Corporallon, Patiala shall install CCTV cameras at its dump. sute, prov:de weigh 

bridge for proper measurement of waste recelved at the dump site. s . s 
) Municipal Cor poration, Patiala shall install a permanent gate with one security personnel at - 

its main entrance to avold any unauthorized access to the solid waste site. 

1) Municipal Corporation, Patiala shall provude fencing all around |ts dump site to avéid ||tter|ng 

of any waste in any water body. ' 

g) ‘ Mumctpal Corporation, Patiala shall increase the plantatlon area / green beltaround its dump 

site, . . 

h) Municipal Corporation, Patiala shall provnde piezometers on four dlfferent locations in order’ 
[T y 

to check the contamination of ground water. - 

Ms. Sakshf Sawhney, District -+ . Er.Shyam'L IGubta,fi " EpJatinde! pal singh, 

Magistrate, Patiala ’ Superintendi_ng‘Enginéer, ' Exécutive Ehgineer, Municipal 

Municipal Corpuratipn, Patiala.  Carporation; Patiala 

Er. J.P. Meena, Scientist D, CPCB, vidsti Singla, ; ] Er. Gurkaran Slngh Assistant Er. Na 

Regional Office, Chandigarh Environmental Engineer, . Environmental Engineer, PPCB, 

PPCB, Patlala Regional Office, Patiala k 
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11/5/23, 10:13 PM Yahoo Mail - Action taken Report of the Joint Committee, in compliance of Hon'ble National Green Tribunal (NGT) orders dat…

about:blank 1/1

Action taken Report of the Joint Committee, in compliance of Hon'ble National Green
Tribunal (NGT) orders dated 01.08.2023 in O.A. No. 434/2023 titled as Davinder Pal Singh
Vs State of Punjab.

From: Y.a.h.o.o (eero_patiala@yahoo.com)

To: judicial-ngt@gov.in

Cc: msppcb@gmail.com; sloppcbpta@gmail.com; ppcbsee_zp1@yahoo.com

Date: Friday, October 13, 2023 at 10:08 AM GMT+5:30

Action Taken Report.pdf
13.9MB

Respected Sir / Madam
 
In reference to subject cited matter, please find enclosed/attached herewith Action Taken Report (in searchable
OCR) of the Joint Committee, in compliance of Hon'ble National Green Tribunal (NGT) orders dated 01.08.2023 in
O.A. 434/2023  titled as Davinder Pal Singh Vs State Of Punjab.

With Regards

Environmental Engineer
For Member Secretary 
Punjab Pollution Control Board,
Patiala (Punjab )

Environmental Engineer
Punjab Pollution Control Board,
Regional Office, Patiala
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